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INTRODUCTION

I, the Chairman, Committcc on thc Welfarc of Scheduled Castes and
Scheduled Tribes, having been authoriscd by the Committee to finalise and
submit thc Rcport on their bchalf present this Forty-Fifth Report
(Tenth Lok Sabha), on the Ministry of Rural Development (Department
of Rural Devclopment)—Working of Intcgrated Rural Development Prog-
rammc (Assistance provided to Scheduled Castes and Scheduled Tribes).

2. The Committce took cvidence of the represcntatives of the Ministry
of Rural Dcvelopment (Dcpartment of Rural Development) on
16 November, 1994. The Committcc wish to .cxpress their thanks to the
officcrs of the Ministry of Rural Decvelopment (Dcpartment of Rural
Dcvclopment) for placing before the Committce material and information
the Committec wanted in conncction with the cxamination of the subject.

3. The Rcport was considcrcd and adoptcd by the Committee on
17 April, 1995.

4. A summary of conclusions/rccommendations contained in thc Report
is appendcd (Appendix).

New DeLi; PARAS RAM BHARDWAJ,
April 20, 1995 Chairman,
- Commiittce on the Wcelfare of
30 Chaitra, 1917(S) Scheduled Castes and

Scheduled Tribes.

(iii)



CHAPTER I

INTRODUCTORY AND ORGANISATIONAL SET-UP
A. Introductory

Integrated Rural Development Programme has been implemented since
the mid-seventics as a centrally sponsored scheme with the resources being
shared on 50:50 basis between the Centre and the States. Initially taken up
in 2300 blocks of the country, the programme was extended on 2 October,
1980 to cover all the blocks of the country.

1.2 The objective of the programme is to provide productive assets and
inputs to the identified rural poor families so as to enable thent to increase
their imcome level and cross the poverty line. With reference to the price
level of 1991-92 a family with an annual income of Rs. 11000/- or less is
considered to be bclow the poverty line. The asscts could be in primary,
secondary or tertiary sectors and are provided through financial assistance
in thc form of subsidy by thc Government and term credit advanced by the
financial institutions.

1.3 A special emphasis has always been laid to give proper representa-
tion to Scheduled Castes and Scheduled Tribes in the implementation of
IRDP. In order to ensure that families belonging to Scheduled Castes and
Scheduled Tribes are properly attended to under the programme it has
been provided that at least 50% of the assisted families should be drawn
from these target groups. The pattern of subsidy loan is also 50% for SC
and ST beneficiarics. Since 1993-94, the ceiling on subsidy has been
incrcased by Rs. 1000~ as a result of which it is now Rs. 60084 for
familics belonging to SC/ST catcgory.

1.4 Intcgrated Rural Dcvelopment Programme is implemented through
District Rural Development Agencies (DRDAs) especially set up for
implementation of rural development programmes. The State Level Coor-
dination Committce (SLCC) monitors the programmes at its own level.
The Ministry of Rural Development is responsible for overall guidance,
policy making, release of Central sharc of funds, monitoring and evalua-
tion of the programme.

B. Organisational set-up at the Central Leével

1.5 The Ministry of Rural Development which deals with the working of
IRDP, has two Dcpartments viz. Department .of Rural Devclopment and
Department of Wasteland Development. Sccretary who heads the Ministry
of Rural Devclopment is assistcd by onc Additional Sctretary cach for
Department of Rural Development and Decpartment of Wasteland
Dcvclopment. There are seven Joint Secretaries in the Department of
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Rural Development each dealing with different programmes/schemes e.g.
IRDP, JRY, DPAP/DDP etc. IRDP is also dcalt by a scparate Division
hcaded by a Joint Sccrctary assistcd by 4 officers of Deputy Commis-
sioncr/Deputy Secretary level. They arc further assisted by two Under
Sccctary level officers and seven scctions.

1.6 A Central Level Coordination Committce (CLCC) has becn consti-
tuted to review the implementation of IRDP and allicd programmes of
Training of Rural Youth for Sclf Employment and Development of
Women and Children in Rural Arcas. Sccrctaries of the Ministry of
Welfare, Department of Agriculturc and Coopcration, Department of
Expenditure, Dcpartment of Women and Child Devclopment, Dcpartment
of Small Scale Industries ctc. constitute thc CLCC under the Chairmanship
of the Secrctary, Rural Development Suggestions of the representatives of
these Departments/Ministrics arc taken carc of while taking ncw initiatives
for better implementation of thc programme.

1.7 The Committce dcsired to know what powers were vested in the
CLCC to take action against thc States where gross misutilisation of funds
relcased for IRDP were reported. It was replicd that on receipt of
complaints against particular officials rcgarding misappropriation of funds,
the Ministry had written to the concerncd Statc Governments to take
prompt action against the crring officials. As a result in some cascs officials
have been arrested, suspended or their scrvices tcrminated.

1.8 It was also statcd that in a few instances where rclcase of Central
Share. of Funds by thc Statc Governments had taken an inordinatcly long
timc the Statc Governments had been warned against such practices. The
matter had also been taken up at the level of the Chicf Ministers of the
concerned States to cxpedite rclcasc of funds.

1.9 The Committee note that there is an exclusive Department i.e.
Department of Rural Development headed by the Secretary and assisted by
one Additional Secretary, one Joint Secretary, four officers of Deputy
Commissioner/Deputy Secretary level, two Under Secretaries and seven
sections. In the opinion of the Committee it is a well defined system to deal
with a programme of IRDP’s magnitude. The Committee, desire that out of
the seven sections dealing with the programme at least one section should be
entrusted to .deal with the SC/ST beneficlaries exclusively under the
Programme to facilitate smooth and expeditious disposal of their grievances
besides maintaining a meticflous record of all the aspects of such be-
neficiaries.

1.10 The Conimittee are happy to note that a Central Level Coordination
Committee (CLCC) with well defined functions -has been constituted to
review the implementation of IRDP and other allied programmes. The
Committee also note that as a result of CLCC’s efforts the State
Governments in some cases have arrested, suspended or terminated the
services of the corrupt officials. The Committee would like the Ministry to

Foot Note: (i) Ministry of Rural Areas and Employment, (ii) Department of Rural Areas,
Department of Employment and Poverty Alleviation, (iii) Two Additional
Secretaries each vide Ministry letter dated 20 April, 1995.
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maintain that spirit in future also so that needy rural poors, especially SCs
and STs, do not suffer on account of corrupt officials.

1.11 The Committee note that those States who take inordinately long
time in releasing Central share of funds have been warned against such
practices. The Committee feel that the Ministry have also taken steps to
motivate the States for releasing Central share of funds. The Committee
recommend that after exhausting all the means at thneir disposal in
persuading the States to release without delay Central share of funds, the
Ministry may take other suitable measures against the habitual defaulting
States and devise method to ensure that the Central assistance is released
without fail.

C. Organisational set-up at the State Level

1.12 For dcaling with the working of IRDP at the State lcvel a State
Level Coordination Committee (SLCC) has been constituted in cach and
every State/U.T. which cnsurcs smooth implementation of thc programme
as per the guidclines issued by the Centrc. This Committec has been
empowercd to take dccisions and approve any innovative expcriment for
better and cffcctive implementation of IRDP at the grass root level.

1.13 The composition of thc SLCC consist of the State Level Scerctaries
of the Dcpartments of Rural Development, Finance, Planning, Agricul-
ture, Irrigation, Coopcration, Forcst ctc. The Committce is hcaded by the
Chicf Sccrctary or the Agriculturce Produciion Cominissioner or the
Dcvclopment Commissioner varying from Staic 1o Statc.

1.14 The Committce have been informed tnat the State L evel Coordina-
tion Committce mccts periodically in all Staies. The frequency of these
mcetings varics from oncc in two months in some Stares to once in six
months in some other States.

1.15 When the Committee desired to know what cxccutive and adminis-
trative powers were vested in the SLCC for taking action against the
corrupt officials it was rcplicd that the Chairinan of the Committec, as the
administrative Hecad of thc Statc Dcpartments could insiruct the respective
Dcpartments to take action against the corrupt officials.

1.16 When the Committce asked whether SLCC conducts surprise visits
to the Districts/Blocks to oversee the implementation of IRDP, it was
rcplicd that the Members of the SLCC were required to conduct rcgular
visits to the Districts / Blocks to ovecisce impicimentation of their program-
mes. Sccretary, Department of Rural Deveclopment (Statc) also visits the
Districts / Blocks scvcral times during a month.

1.17 So far as involvement of any represeniative from SC/ ST category
in the SLCC is concerned the Committce have been informed that the
Managing Dircctor of the SC/ ST Devclopment Corporation ig a Member
of the SLCC to scrve the purpose. Morcover, any person belonging to SC/
ST category can bc a Mcmber of the SLCC in thc capacity of Sccretary /
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Hcad of the Department/ Corporation. It has been elaborated that the
State Government is authoriscd to involve any other Officials/non-
officials with the SLCC if necessary.

1.18 The Committee note that a State Level Coordination Committee has
been constituted In each and every State to ensure smooth implementation
of Integrated Rural Development Programme as per the guidelines issued by
the Centre. They also note that the frequency of the periodic meetings of the
SLCC varies from State to State. The Committee desire the Ministry to
instruct all the State Governments to conduct periodic meetings of the
SLCC at least once in a month so that shortcomings in the implementation
of the programme are wiped out in time for the benefit of the rural poor
including SCs and STs.

1.19 The Committee are not satisfied with the reply of the Ministry that
Members of the SLCC are required to conduct regular and surprise visits to
Districts / Blocks for overseeing the implementation of the programme. The
Committee recommend the Ministry to ensure that the SLCC actually
conduct periodical and surprise visits to the Districts and Blocks to oversee
the implementation of the programme at the grass root level. In the opinion
of the Committee it will help in providing not only proper leadership and
timely guidance to Districts /Blocks but also a forum for a meaningful
dialogue between the policy makers at the State level and the implementors
at the field level.

1.20 The Committee note that the State Governments are authorised to
include any official or non-official as a Member in the State Level
Coordination Committee. They recommend the Central Government to
instruct the State Governments to include at least one knowledgeable person
belonging to the SC/ST community as official or non-official member in
the SLCC so that his views are taken care of while framing policies for the
betterment of SCs and STs.

D. Organisational Set up at the District Level

1.21 As regards the organisational sct up at thc District level the
Committce have becn informed that at the district level the programme is
implcmented through District Rural Decvclopment Agencies (DRDAs)
which are registcred societics under the Rcgistration of Societies Act. The
DRDAs are gencrally hcaded by the Collector/ Deputy Commissioner /
Sabhapati of Zila Parishad/ CEO of Zila Parishad dcpending upon the
practicc prcvailing in the State.



s

1.22 The Committee have been informed that the prescribed staffing
pattern for DRDAs should be administcred as per the following Table:

CHAIRMAN (Collector /D.M.)
Project Director / Officer
APO APO APO Accounts Office

(Credit)-1  (Women)-1 (Planning &  Officer-1 Manager
APO (TRY-LDC-1 Monitoring)-1  Accountants-3 Superinten-

SEM & Rur- Driver-1  Statistical  In- dent/ Head-

al Industrics) vestigator (with clerk-1 LDC-2

1 data entry Driver-1
capabilities) -2 Class-IV-1
LDC-1 Chowkidar-1

1.23 It is pointed out that the State Governments have been instructed
to restructure the staffing pattern as per the table mentioned above. Any
deviation from broad staffing pattern provided now may be considered and
approved by SLCC kceping in view the State norms. The expcnditure on
these posts would be borne from within the administrative infrastructure
allocation of the DRDAs.

1.24 The Committce have also been informed that the DRDAs are the
overall incharge of the planning, implementation, monitoring and evalua-
tion of the programme in the District. The main functions of the DRDAs
arc as under:

(a) To kecp the District and Block lcvel agencies informed of the basic
parameters and the requircments of the programme and the tasks to
be performed by all these agencies.

(b) To coordinate and oversee the survcys, prcparation of perspective
plans and Annual Plan of the blocks and finally prepare a District
Plan.

(c) To monitor and evaluate the programme implementation by Govern-
ment and non-governmental agencies to ensure its effectiveness.
(d) To secure inter-sectoral and inter-departmental coordination and

cooperation.

(e) To give publicity to the achicvements made under the programme
and disscminate knowledge and build up awarcness abgut the
programme.

(f) To send periodical rcturns to the Statc Government in the prescribed
formats.

1.25 It has been stated that all the DRDAs.have Governing Bodiés. The
Chairman/President of the DRDA is also cmpowered to form an Execu-
tive Committée to assist the DRDA. The Governing Bodies include all
MPs and MLAs of the District, member of the weaker sections and others
under the chairmanship of the District Collector. The Executive Commit-
tee can consist of all the District level officers and any other
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officer decmed nccessary for thc planning and implcmentation of the
programme. The Governing Body of thc DRDA should mcct once a
quarter and the Executive Committcc once a month.

1.26 To a query of the Committce it was replied that the District Annual
Plans were prepared by lead banks in consultation with other line
Departments and the same was approved by the Governing Body of the
DRDAs before it was finally implemented. Morcover all nccessary
decisions for effective and qualitative implementation of the programme
are to be vetoed by the Governing Body of the DRDAs.

1.27 The Committee desired to know what administrative and financial
powers were assigned to the PO/PD of the DRDAs to coordinate and
implement IRDP indcpendcntly. In reply it was stated that the PO/PD
was the administrative and functional hcad of thc DRDAs. Hec had
adequate financial powers to take dccisions in normal implementation of
the programme. The dccision of sanctioning subsidy was taken at his level
only. It was howevcr stated that thc PO/PD did not have any disciplinary
authority over Block Staff.

1.28 When the Committec wanted to know thc constraints faced in
empowering the PD/PO of thc DRDA with disciplinary powers over the
Block Staff, it was replied that the Block Staff responsible for implementa-
tion of IRDP were cither on deputation from respective line departinents
or were directly recruited at the Block level. The PD/PO of the DRDA on
the other hand generally bclongs to the Statc Government and holding the
post on deputation basis. It was further stated that with the constitution of
strong elected bodies under Panchayati Raj Institutions there would be a
more direct line of control over Block Officials.

1.29 To a further query of the Committce it was statcd that the Statc
Governments were dirccted by the Ministry in 1983 to set up Gricvance
Cells attachcd to cach DRDA with a view to avoiding corruption at
grassroot lcvel. Separate vigilance cclls were also suggested for conducting
flying checks on reccipt of any complaint and also on their own.

1.30 The €ommittee desired to know the composition of thc Gricvance
cells attached to cach DRDA and whether any SC/ST member had been
included in thc Grievance cells. In rcply the Ministry stated that the
information was not’ availablc with thcm.

1.31 The Committee note that the District Rural Development Agencies
are the overal] incharge of planning, implementation, monitoring and
.evaluation of the Integrated Rural Development Programme in the District.
They also note that the DRDAs have been providéd a basic staffing pattern
to discharge their day-to-day work. The Committee, however, desire thut »
SC/ST cell with adequate staff should be set up and attached to each DRDA
to deul with matters pertaining to SC/ST beneficiaries exclusively. Taking
into consideration the ighorance and illiteracy of SC/ST people residing in
backward Districts, the Committee opine that these exclusive-cells can
pwldcth.pmpumldmeemdprﬂcﬂlhemﬁommnpubu
‘exploitation.



1.32 The Committee note that the Governing Body of the DRDA includes
members of the Weaker Sections to assist the DRDA In discharging its
duties. The Committee consider it an healthy trend and would like to
recommend that the Executive Committee also whenever constituted, should
include members belonging to the Weaker Sections so that they can be able
to participate in the planning and implementation of the programme at the
grass root level.

1.33 The Committee are dissatisfied to note that the Project Officer/
Director of the DRDA has no disciplinary authority over the Block Staff.
When the sole responsibility of implementing the programme at the grass
root level lies with the PO/PD the Committee fail to understand the
constraint in empowering him with disciplinary powers over the Block Staff.
Taking into consideration many preoccupations of the District Collector and
notwithstanding the fact that the PO/PD is drawn on deputation, the
Committee would like the Ministry to instruct the State Governments to
empower the PO/PD of DRDA with adequate disciplinary authority over
the Block staff so that corruption can be nipped in the bud.

1.34 The Committee are pained to note that although the Central
Government issued instructions to the State Governments in 1983 for setting
up of Grievance Cells to avoid corruption at grassroot level, the Ministry do
not have information about the composition of these cells. The Committee
apprehend whether these cells have been established at all. They, therefore,
recommend the Ministry to collect detailed data about the establishment and
composition of the grievance cells and apprise the Cominittee accordingly.
The Committee also desire that after scrutinizing the data collected from
various States, the Government should take suitable action against the State
Governments wherever any deviation to their instruction is noticed.



CHAPTER 11

MONITORING AND EVALUATION OF THE WORKING OF IRDP
A. Monitoring

As regards the mechanism/chccks devised by the Central Government
for periodical and thorough monitoring of thc working of IRDP in various
States/U.Ts the Committec werc informed that the Ministry of Rural
Development had issued guidclincs from time to time to the States/UTs
for proper implcmentation of IRDP at the grass root level. The latest
guidelines were issued in April 1991 undcr the title *“‘Manual for IRDP and
allied Programmes of TRYSEM and DWCRA".

2.2 The Committec were also informcd that in the IRDP guidclines it
had becen clearly laid down that the follow up on the Projects given to the
bencficiaries under IRDP should be donc through the Vikas Patrika which
should be kept up-to-date by the ficld officials. Thc annual physical
verification of the asscts provided under IRDP is also rcquired to be
undertaken at the end of every ycar.

2.3 It has also been stated that the pcrformance rcport with regard to
the key indicators arc to be scnt by the Statcs/UTs for all the District
Rural Development Agencies to the Centre in monthly, quartcrly and
yearly proforma which has becn made precisc and necd oriented during
the VII Plan. A qualitativc monitoring systcm at thc Block and District
level has been introduccd since March 1988. In this system a minimum
numbcr of inspections to be carricd out at different lcvels has been
prescribcd as below:

(a) District Magistratc/Chairman DRDA 10 pcr month

(b) District Rural Development Officer and 20 per month
. Project Officers DRDA

(c) Asstt. Project Officer (Monitoring) 40 pcr month

(d) Sub-Divisional Magistratcs 20 per month

(c¢) Block Devclopment Officers 20 per month

(f)" Asstt. Development Officers 20 per month

2.4 The inspecting officers during their field visits nced to fill up a
proforma on the basis of their discussions with thc IRDP bencficiarics.
This on the spot inspection should take care that the samc villages are not
repeated till: all the villages.in the block are inspegted at lcast once.

2.5 During evidence when the Committce desircd to know whether the
above mentioncd inspections were held properly the represcntative of the
Ministry replied that the inspcctions werc supposcd to be held properly.



9

2.6 The Committce wanted to know the picture depicted by such
inspections. The representative of the Ministry apprised “It indicated three
things. Firstly, it indicated the capabilities for absorbing increase outlays
through cffective district administration and that people’s participation
must be increased where district administration funds are emasculated and
where peoples’ represcentative arc not strong. Sccondly, it indicates about
the programmes. Earlicr the anti-poverty Schcmes were token program-
mes. Earlicr the anti-poverty Schemecs were token programmes under
NREP or RLEGP. For the first time in the Eighth Plan, apart from not
being token, they are going in for more and more programmes for
backward districts where they are making an impact on the quality of life
of poor pcople. Thirdly, in majority of States rural development funds are
the only funds available in the districts.... In the name of Sectoral flow
funds are dricd up.”

2.7 When the Committce pointed out that the inspections depicted a
picture of lack of implcmentation of the Programme as well as the
cfficiecncy of the Officers, the represenative of the Ministry submitted that
the cfficicncy was dcpending on supcrvision and good inspection. He
claborated that the officcrs should have full powers to conduct inspection
and the capacity to punish the bad.

2.8 Thc Committec have furthcr becn informed that apart from such
inspections which are basically to be undcrtaken by the State Officials,
Scnior Officers of the rank of Deputy Sccrctary and above in the Ministry
of Rural Devclopment are appointed Arca Officers for different Statcs/
U.Ts. These Arca Officers visit the allottcd Statcs/UTs from timg to time
and inspect the actual implcmcntation of the programme. They also
participatc in the State Level Coordination Committce meetings providing
these by a source of ecffective link between the policy maker ie.
Government of India and the implementing Agencics i.e. Statcs and Union
Territorics. The programme is also rcvicwed at the mcctings with State
sccrctarics of Rural Development, Bank Officials and with the Project
Dircctors of DRDA in the workshops hcld in Junc-July every year. All the
Project Officers/Directors and a few District Collectors are called for this
mccting where the problems at thc grass root lcvel are discussed and
suitablc dccisions are arrived at. Apart from Project Dircctor’'s Workshop
Sccrctarics Confcrence is also held on annual basis. The resolutions and
suggestions made by the Project Dircctor's Workshop are placcd before
this High Level Secretarics Conference where all the Secretaries incharge
of Rural Dcvelopment Departments of 30 Statcs/UTs are invited to find
solutions to the basic problcms in implementation of I.R.D.P. It ultimatcly
cnables the Ministry to make policy changes accordingly.
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2.9 During evidence the representative of the Ministry of Rural
Development claborated that the Area Officers included not only the
officers of thc Ministry of Rural Devclopment but also the Officers of
Planning Commission and othcr Dcpartments. The representative further
statcd that he conducted mectings of the Arca Officers on the basis of the
Reports sent by them. Then the Chicf Sccrctarics of States/UTs and
others are asked to take follow up action.

2.10 The Committee desired to know how many times the Arca Officers
appointed by the Ministry of Rural Development had inspected the actual
implementation of IRDP in the respective States/UTs allotted to them
during the last five ycars. The Committce also desircd to know whether
any shortcoming was noticed as a result of such inspections and if so the
nature of shortcomings ard the action takcn by the Ministry thercafter. In
reply it was stated that thc Arca Officers appointed by the Ministry had
been instructed to visit their respective States at Icast once during a
quartcr. The nature of shortcomings noticed were stated to be shortage of
adcquate staff/high number of vacant posts; poor quality of implementing
staff; dclay in rclcasc of matching grants by the States; and inadequacy of
infrastructural development. It was further statcd that the Ministry had
issucd instructions to the States/UTs for rccruitment of morc tcchnical
staff, enhancement of training facilitics ctc.

2.11 The Committee note that the Ministry of Rural Development has
been issuing guidelines from time to time to the States’UTs for proper
implementation of the working of IRDP at various levels. The Committee
also note that the performance report with regard to the key indicators are
to be sent by the States/UTs for all the District Rural Development Agencies
to the Centre in monthly, quarterly and yearly proformas which have bheen
made precise and need oriented during the VII Plan. The Committee desire
the Ministry to ensure that all the States/UTs are sending the performance
report of the DRDAs in the monthly auarterly, and yearly proformas to the
Central Government. They also recommend that any deviation made by any
State/UT in this regard should be set right without loss of time.

2.12 The Committee note that a definite number of inspections to be
carried out at different levels by States Officials has been prescribed by the
Introduction of a qualitative monitoring system since March, 1988. But they
are unhappy (o note that casual reply given by the representative of the
Ministry that the aforesaid inspections are supposed to be held properly. In
their opinion mere issuance of guidelines to the States for conducting a
minimum number of inspections on monthly basis would serve little purpose
unless and until there is constant persuasion by the Central Government in
this regard. The Committec, therefore, desire the Ministry to motivate the
State Governments for carrving out inspections meticulously in commensu-
rate with the prescribed norms. They also recommend the Ministry to
persuade the State Governments to take action against the officials who fail
to comply with the orders/guidelines in this regard.
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2.13 The Committee simultaneously recommend that the State Officials
who conduct monthly inspections of the working of IRDP at the grass
root level should be given independent power and authority to carry out
such inspections and to arrest any incidence of on-implementation of the
programme, misappropriation of fund etc.

2.14 The Committee are glad to note that the Ministry of Rural
Development have devised many appreciable methods e.g. appointment of
Area Officers, conducting Project Directors Workshop, Secretaries Con-
ference etc. to monitor the working of IRDP in various States/UTs. They
are also happy to note that the Ministry have issued instructions to the
State Governments/UT administrations to do away with the shortcomings
which came to notice as a result of the inspections conducted by the Area
Officers of the Ministry. The Committee feel that it is a step in the right
direction and would like to encourage the Ministry to keep up their
efforts in furture also.

B. Evaluation

2.15 The Committce have been informed that Intcgrated Rural
Dcvclopment Programme has been cvaluated by a number of Organisa-
tions in rccent ycars. The Reserve Bank of India (RBI), National Bank
for Agriculturc and Rural Dcvclopment (NABARD), and the Institute
for Financial Management and Rcescarch (IFMR) published their findings
in 1984. Thc Programme Evaluation Organisation (PEO) of thc Planning
Commission brought out its cvaluation study in 1985. These studics have
cstablished the fact that IRDP is a sound programme.

2.16 The Committce werc further informed that in 1987 the Public
Accounts Committce (PAC) had donc cxtcnsive rcview of the prog-
rammc and had obscrved that thc stratcgy adopted for tackling rural
poverty by cvolving IRDP was thc best under the prevailing circum-
stanccs.

2.17 Hanumantha Rao and Rangaswamy in a study in 1988 on the
Efficicncy of Investments in IRDP in Uttar Pradcsh have inter-alia
concluded that in tcrms of incomc gencration, the performance of
sccondary and tertiary scctor activitics particularly thc lattcr has been
much bctter than the primary scctor activitics espccially among the low
income houscholds and in the infrastructurally devcloped regjon.

2.18 A recent study on thc IRDP which covered 960 houscholds in
Uttar Pradcsh was made by Robert V. Pullcy for the world bank. This
study describcs IRDP as onc among the world’s most ambitious efforts
at crcdit bascd povcrty alleviation. According to the study, providing
somc poor houscholds with capital to invest in income gencrating asscts
can bc an cffcctive mcans of raising their income. Simultancously, the
study states that thc programmc has not led to the beneficiarics con-
tinucd access to banking scrvices. It also points out that the gains in
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productivity of investment and credit recovery can possibly be mct by
altcring certain fcaturcs of IRDP.

2.19 When the Committee wanted to know the proposcd changes in the
policy and administrative fcaturcs of IRDP to mect the gains in producti-
vity of investment as well as credit recovery it was replicd that IRDP being
such a large programmec, sprcad throughout thc country, it is clcar that
policy and administrative. responscs to thc programmc management cannot
be an onc-shot affair but have to bc a continuing and dynamic excrcise.

2.20 It was, however, simultancously stated that thc Ministry of Rural
Dcvclopment had taken scveral new initiatives since 1988-89 to do away
with the shortcomings pointed out by thc aforcsaid studics for better
implemcntation of IRDP. Thcy arc as follows:

(i) Introduction of Group Lifc Insurancc Scheme.

(ii) Diversification of Activitics to innovative Programmes like fruit
and food processing units, fish farming ctc.

(iii) Improvement of the Status of Projectisation and Professionalisa-
tion at State and District Levels. '

(iv) Incentives for sctting up of small industrics in rural arcas;
(v) Marketing of IRDP products on Modecl lincs;

(vi) Special courscs for TRYSEM trainces to devclop qualitics of
entreprencurship and Management skills;

(vii) Adoption of Scrvice Arca Approach for sanction of Projects and
disburscment of loan.

(viii) Panchayat-wisc Allocation of Physical target;
(ix) Greater covcrage of women and Physically handicapped;

(x) Additional dose of assistancc to familics unable to cross the
poverty line for no fault of thcir own;

(xi) Enhancement of the cciling on subsidy to 50% for Scheduled
Castes and Scheduled Tribes.

(xii) Abolition of Purchasc Committccs in about 50% of thc Blocks
in cach Distict to provide full frcedom to the benceficiarics in the
purchasc of asscts.

(xiii) Constitution of a High Power Committec under thc Chairman-
ship of Shri D.R. Mchta, Dcputy Governor, RBI to review
various aspects of IRDP and to suggest suitablc modifications to
improve thc Programmec.

(xiv) Extcnsion of Family crcdit Plan to 213 Districts having district
officcs of NABARD.

(xv) Abolition of cut-off linc for sclcction of bencficiarics.
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(xvi) Introduction of Devclopment Audit to take complete stock of
the achicvements during 1993-94.

(xvii) Submission of Audit Rcport of the prcvious ycar by end
Scptcmber of Current ycar,

(xviii) Package of Assistance undcr thc¢ Programme to be at lcast
Rs. 12000~ per family.

(xix) Constitution of Spccial Committcc to suggest mcasures for
improving credit flow in North-castcrn Region.

2.21 After going through the aforcsaid initiatives taken by the Ministry
the Committce dcsircd to know how many familics were given additional
assistance during the last thrce ycars and the number and perccntage of
SC/ST familics amongst them. In rcply it was stated that during the
Scventh Five Ycar Plan a total of 51.8 lakh old familics were assisted
under IRDP. Since 1991 and upto 1993-94 an additional 2.32 lakh familics
have bcen given supplemental dosc of assistance. It was also statcd that
thc number and percentage of SC/ST familics given supplementary
assistancc was not available with thc Ministry.

2.22 To a further query it was rcplicd that thc practice of giving
supplcmcntary assistancc on a continuous basis was not to bc cncouraged.
The Ministry also statcd that they had accepted the reccommendation of the
Expert Committce of thc RBI on IRDP that bencficiarics who had not
crosscd the poverty linc with the initial assistance cxtended to thcm could
be given a supplcmentary dosc of assistancc only aftcr a casc by casc
scrutiny of borrowcrs performance had been made.

2.23 When the Committce desired to know how did the Ministry cpsure
that the State Governments were adhcring to the advice/instructions given
to them under the ncw initiatives, it was replicd that the advice to the
Statc Governments given in circulars issucd by thc Ministry to implement
policy changes were rcvicwed in Central Level Coordination Committce
mectings. Arca Officcrs appointcd by the Ministry also inspccted whether
Statc Govcraments were adhering to the advice/instructions given to them
under the new guidclines. The Committece were also informed that from
the fced back received it had been found that most of the States in turn
had passcd on nccessary instructions to thc DRDAs to revisc guidclimes
from timc to timc as dircctcd by thc Ministry.

2.24 The Committee note that the evaluation study of IRDP conducted by
the Reserve Bank of India, National Bank for Agriculture and Rural
Development, Institute for Financial Management and Research, World
Bank etc. has hailed the programme as a sound and ambitious effort
towards poverty alleviation of the rural poor. The Committee would,
however, like the Ministry to encourage more such evaluation studies In
future for the economic betterment of the rural poor including SCs & STs.
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2.25 The Committee note that the Ministry have taken several steps to do
away with the shortcomings pointed out by the aforesaid evaluation studies.
They are, however, unhappy to note that the number and percentage of SC/
ST families given supplementary assistance is not available with the
Ministry. The Committee, therefore, recommend that henceforth whenever
supplementary assistance is given to the beneficiaries, as detailed record of
_such ‘assistance given to the SC/ST beneficiaries should be maintained
meticulously by the Ministry.

2.26 The Committee note that the Ministry do not encourage the practice
of giving supplementary assistance on a continuous basis and the same is
extended only after a case by case scrutiny of the borrowers performance.
The Committee agree with the method adopted by the Ministry for
extending supplementary assistance to the beneficiaries. They, however,
suggest that while scrutinizing the performance of the borrowers, special
attention be paid towards the SC/ST beneficiaries as they are unable to
cross the poverty line due to the prevailing social stigma and other
vulnerable factors.

2.27 The Committee note that the feedback received in the Ministry has
show that most of the States have passed on necessary instructions to their
respective District Rural Development Agencies to revise guide-
lines as desired by the Ministry for better implementation of IRDP. The
Committee also note that the Ministry keep a vigilant watch upon the States
through the CLCC and the Area Officers to ensure that the State
Governments are adhering to the advice/instructions given to them under
the new Initiatives. The Committee desire the Ministry to keep up the
monitoring system in future also. They also recommend the Ministry to
persuade those States who have not passed on the necessary instructions to
the DRDA, to do the needful immediately.

C. Concurrent Evaluation Studies

2.28 The Committce have been informed that since October, 1985 the
process of Concurrent Evaluation Studics of the IRDP was initiated
through 27 Institutions on a rcgular basis to strcamlinc and improvc the
pacc of implcmentation of thc Programme. So far four rounds of such
evaluation studics have bcen completed. The first round was carried out
during October, 1985—Scptember, 1986; the sccond during January-
Dccember, 1987, the third during January-December, 1989 and the fourth
during Scpt., 1992 to August, 1993. The main findings, both positive and
ncgative, of the third round of Concurrent Evaluation Studics (January-
Dccember, 1989) were stated to be as follows.

Positive Points

(i) About 29% of thc samplc benceficiarics belonged to Scheduled
Castes, 16% to Scheduled Tribes and 20% women. Coverage of
SC/ST was significantly highcr than the stipulated target of 30% at
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the national level. The beneficiaries included 5% families of
freed bondcd labourers, 0.4% handicapped and 1% assignees of
surplus land.

(ii) Primary and Tecrtiary Scctors were the main thrust arcas cover-
ing 4% and 45% familics respectively.

(iii) At the national lcvel, 65% bencficiarics were sclected at the
mectings of Gram Sabhas.

(iv) In thc opinion of thc bencficiarics, the assets provided to them
were of good quality in 80% cascs.

(v) About 83% bencficiarics had found the assistance (subsidy +
credit) sufficicnt for acquiring the assets.

(vi) The asscts had gencratcd additional income (nct of cost of
maintcnance and rcpayment of loan) of morc than Rs. 2000 in
42% cases, between Rs. 1001 and Rs. 2000 in 18% cases and
betwecn Rs. 501 and Rs. 1000 in 9% cascs.

(vii) The old bencficiarics had crosscd the poverty line of Rs. 64004
in 28% cascs at thc national Icvcl.

(vili) The families bclonging to the dcstitutc and very very poor
groups (whosc asscsscd annual incomc was bclow Rs. 3500) had
crosscd the poverty linc of Rs. 6400~ in 16% cascs at the
national level.

Negative Points
(i) Incligible familics were assisted in 16% at thc national level.

(i) Working capital was not provided to bencficiarics in 20% cascs
out of 62% cascs wherc working capital was rcquired.

(iii) Aftcr carc and Govcrnment support was not made available to
the bencficiarics in 53% cases out of 71% cascs rcquiring sup-
port.

(iv) Adcquatc infrastructurc facility was not available to the
bencficiarics in most of thc cases.

(v) The bencficiarics were not awarc of the Group Lifc Insurance
Scheme in 76% cases at national lcvel.

(vi) The asscts of thc bencficiarics were not insurcd in 25% cascs
out of the 71% cascs rcquiring insurance.

(vii) In 27% cascs, thc beneficiarics rcquircd replacement of the
perished asscts, but thcy werc not awarce/prompted in 13%
cascs. In thc rcmaining 14% cascs, thcy applicd for claims but
their cascs could not be scttled in 6% cascs.

(viii) In 78% cascs, TRYSEM bcncficiarics wcre provided IRDP
assistancc for activitics othcr than the activitics for which thcy
were traincd under TRYSEM.
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(ix) Vikas Patrika was providcd to bencficiarics in 39% cases but was
updatcd only in 24% cases.

(x) In 26% cases thc asscts of thc old beneficiarics did not generate
any incremental income.

2.29 After going through the above mentioned ncgative points when the
Committee desired to know what steps had been taken by the Ministry to
ensure that no incligible family was assisted undcr the IRDP it was replicd
that the Ministry had taken several steps to minimise the total number of
incligible families assisted in thc Statcs. A house to house survey was
initiated in November, 1991 to identify familics bclow the povcrty line.

2.30 The Expert Committce on IRDP set up by the RBI has also
recommended that all those States which have not completed the BPL
survey should not be given assistance for IRDP. The Gram Panchayats
should be made morc effective by the prcsence of bank officials, school
tcahcers, village post masters, representatives of grass root NGOs ctc. The
lists approved by thc Panchayats should be displaycd at promincnt public
places such as Panchayat Officc, Post Officc, Village Chaupals, bank
branches etc. Finally thc Gram Sabha with quorum should approve the list.
The above recommendations of thc Committcc have been accepted by. the
Ministry of Rural Dcvelopment for implemcentation. The detailed guideli-
ncs were formulated by thc Ministry and thc samc had been rciterated
from time to time to the Statc Governments cmphasizing the following:—

(i) sclection of beneficiaries should be donec by Gram Panchayats to
impart transpcrancy and objcctivity to thc sclection procedure;

(ii) the list of bencficiarics identificd and sclected is to be displayed
publicly so that objcction to inclusion or exclusion of names can be
filled by individuals.

(iii) the list of Bclow Poverty Linc (BPL) familics and those sclected
for assistance has to have the final approval of thc Gram Sabha.

2.31 When the Committce desircd to know whether the purpose for
which the Concurrcnt Evaluation Study was initiated had been achieved
more or less, it was replicd that the purposc of the Concurrent Evaluation
Studies had been achicved as on the basis of the studics most of the
shortcomings in the implecmentation of IRDP had been done away with
and guidclincs of thc programme had been modificd from time to time.

2.32 The Committcc were also informcd that as a rcsult of the aforesaid
cfforts the percentage of incligible familics had come down to 4 per cent
according to the fourth round of Concurrcnt Evaluation Studics.

2.33 The Committee note that so far three rounds of concurrent
Evaluation Studies have been undertaken by several Institutions at the
behest of the Ministry to streamline and improve the pace of implementa-
tion of the programme. They also note that the latest round of Study
(January-December, 1989) has pointed our eluborately both positive and
negative aspects of the implémentation of the Integrated Rural Development
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Programme. One such negative point that has come to the notice of the
Committee is the assistance of ineligible fumilies upto the tune of 16%. The
Committee, however, note that the Ministry have formulated detalled
guidelines on the basis of recommendations of the Expert Committee of the
Reserve Bank of India to see that no ineligible famlily is assisted under the
Programme. These guidelines have been communicated to the States from
time to time as a result of which, the percentage of ineligible families has
come down to 4 only. The Committee feel that assistance to ineligible
families under the Integrated Rural Development Programme can very weli
defeat the purpose for which the programme was initiated i.e., poverty
alleviation of the rural poor Including SCs and STs. They, therefore,
recommend that the Tentral Government should relentlessly persuade the
State Governments to take necessary steps viz. selection of beneficiaries by
Gram Panchayats, public display of the list of beneficiaries etc. so that the
remaining Ineligible families are completely debarred from being assisted
under the programme.

2.34 The Committee also recommend that those States who are not
conducting the Below Poverty Line (BPL) survey or not adhering to the
suggestions/instructions of the Central Government to ensure non-inclusion
of ineligible families under IRDP, should not be given any assistance under
the programme.

D. Recommendations of the Working Group on Deveiopmenl of Scheduled
Tribes

2.35 Thec Committce have been informed that the Working Group on
Dcvclopment of Scheduled Tribes had made scveral recommendations
during the VII Five Ycar Plan in regard to thc anti-poverty programmes
which can broadly be summariscd as follows:—

(i) Distinction bctween those aimed at cnabling bencficiary families to
cross the poverty line and thosc mcrcly cnabling the bencficiary
familics to gencratc additional income.

(ii)) Earmarking 15% of thc numbcr of bencficiarics, subsidy and credit
for ST bencficiarics.

(iii) Incrcasc in per capita assistancc under all cconomic assistance
programme including IRDP

(iv) Increasc in thc number of ST bencficiarics under IRDP out of the
total assisted undcr IRDP.

(v) Introduction of family cards to monitor assistancc given and results
thercof.

(vi) Avoidance of mcre arithmctical approach in assisting ST familics.

(vii) Involvement of thc ITDP project administration in the implemen-
tation of IRDP.
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2.36 To a specific query of the Committce it was replied that the
Working Group made scvcral rccommendations during VIII plan also.
Some of the important rccommcendations were as follows:—

(i) That undecr all family-oricntcd, income-gencrating schcmes com-
mon to SCs/STs and other bencficiarics, monitoring should be
done scparatcly for the STs.

(i) That the perccntage of ST bencficiaries, credit to STs #nd
subsidy to STs out of thc total under IRDP should be
proportional to the percentage of ST familics below poverty line
among total familics bclow poverty line, subjcct to a minimum
of 15% at national lcvel. Suitable quidclincs may be issued to
district and block level authoritics coverage of financial flows to
ST benecficiarics under IRDP so as to achicve this objective.

(iii) That to the cxtcnt possiblc, programmes for crcation of income
gencrating asscts with a combination of loan and subsidy should
be fundcd under IRDP and only the balance funded from SCA.

(iv) That thc family cards alrcady introduccd under thc namc **Vikas
Patrika’ should bc compulsorily issucd and maintained in
respect of ST bencficiarics.

(v) That under IRDP and all other family oricnted income generat-
ing schemes, the desirable per capita investment should -be fixed
at Rs. 8000~ at 1988-89 priccs.

(vi) That organisations of ST bencficiarics should be cstablished and
involved in thc implementation of IRDP and other family-
oricntcd, income-gencrating schemes.

(vii) That under all schemes other than the traditional occupations of
the ST bencficiary familics, training in maintcnance and handl-
ing of asscts crcatcd should be impartcd under TRYSEM.

(viii) The ST women bencficiarics be considercd for assistance under
IRDP and other family-oriented, income-gencrating program-
mes in much larger numbers than they have been so far. Also
that thc numbcr and per capita assistancc to fcmale ST
bencficiarics be monitored.

(ix) That ITDP districts should bc given priority in sclection under
the scheme “Devclopment of Women and Children in Rural
Arcas (DWCRA)."

(x) That schemes, which inhcrently Icad to suboptimal levels of
investment, should be discontinued.

(xi) That in rcgard to beneficiarics belonging to Primitive Tribal
Groups, Ministry of Welfure may cvolve suitable quidclines on
the cxtent of capital subsidy to be allowed from SCA on unit
cost under family oricnted income gencrating schemes (certain
Statcs arc allowing cven 100% subsidy out of SCA currently).
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(xii) For PTGs and similar disadvantagcd groups for whom crcdit
may not bc available from banks and coopcratives, the credit
componcnt may bc provided by the Projcct Administration by
taking a block loan from a financial institution.

(xiii) That adcquatc backward and forward linkages like vctcrinary
scrvices, fodder, marketing of produce ctc. be provided under
all family-oricntcd, income-gencrating schemes.

(xiv) That markcting follow-up and gcncration of awarcness among
the ST bencficiarics be paid grcater attention, usc of SCA is
permitted for thesc activitics.

(xv) Instructions havc alrcady bcen issucd that Project Dircctors of
District Rural Dcvclopment Agencics (PD, DRDA) should be
mecmbers of IRDPs and vice versa. For better coordination of
anti-poverty programmcs for STs in ITDP arcas, a sub-commit-
tce chaircd by cither PD, DRDA or Projcct Officer, ITDP and
having both of thcm, as wcll as other officers as members, may
be sct up.

2.37. As rcgards thc follow up action taken by thc Ministry it was
statcd that scvcral steps as described below had been taken to comply
with thc rccommendations madc by the Working Group.

(i) To give duc coverage to SC/ST bencficiarics the target to
assist the catcgory was incrcasced from 30% to 50% in the ycar
1990-91.

(i1) The percentage of ST familics in the total IRDP familics has
incrcascd from 14.62% in 1990-91 to 17.06% in 1993-94.

(iii) The per capita investment for ST familics has gonc up from
Rs. 3650~ in the ycar 1987-88 to Rs. 655V~ in the ycar 1993-94
and cfforts arc furthcr becing made to increcasc the level of per
capita investment of ST familics.

(iv) It has also bcen cnsurcd that there should not be target
oricntcd approach on numcrical terms while assisting IRDP
bencficiarics, but more stress is laid on the qualitative aspect
of thc programmec so as to achicve higher per capita invest-
ment.

(v) To give proper rcprescntation to the ST community a person
belonging to the catcgory is a regular member of the governing
body of District Rural Dcvclopment Agency (DRDA).

2.38. The Committcc have bcen informed that the Ministry of Rural
Dcvelopment monitors the aforesaid aspects through the monthly Pro-
gress Reports reccived from the State Governments based on the district
Reports as well as by periodic visits of the senior officers of the Ministry
under the Arca Officers scheme. It has also been stated that the ultimate
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responsibility for the proper implementation of thc programme however,
lics with the State Govcrnments.

2.39. The Committee note that the Working Group on the Development
of Scheduled Tribes has made several good recommendations during the VII
and VIII plans for the economic upliftiment of Tribal people under IRDP. ¥
They also note that although the Ministry are taking steps to comply with
the recommendations made by the Working Group, they are yet to fully
implement the same. For example the desirable per capita investment as per
the recommendations of the Working Group should be fixed at Rs. 8000~ at
1988-89 prices whereas the per capita investment for ST families is only Rs.
6551~ during 1993-94 as per the information furnished by the Ministry. The
Commlittee, therefore, recommend the Ministry to make vigorous efforts to?
mect the desirable per capita investment as recommended by the Working *
Group at the earliest.

2.40. The Committee also recommend that the Government should take
immediate steps to implement the other recommendations of the Working
Group for the economic betterment of Scheduled Tribes. Special attention in
this regard ought to be paid for separate monitoring of the programme for
ST beneflciaries, compulsory issuance and maintenance of ‘Vikas Patrika’ in
respect of ST families establishment and involvement of the organisations of 4
the ST beneficiuries, assistance to the primitive tribal groups and coverage
of ST women in much larger numbers under the programme. ‘



CHAPTER 11

9
PERFORMANCE

A. Physical Performance

As rcgards the physical performance under the Intcgrated Rural
Devclopment Programme during the ycar 1993-94 and thc number and
percentage of SC/ST families thercin the following statcment was
4furnished to the Committce.

4 State Total Families Assisted Families Assisted % of achievement
Target  Achieve- SCs STs SCs STs
ment
1 2 3 4. 5 6 7
Andhra Pradesh 204024 259697 107040 528229 41.22 20.34
Arunachal Pradesh 16630 15207 —_ 15207 0.00 100.00
. Assam 67158 63381 8797 16164 13.88 25.50
A Bihar 387248 335908 108108 70168 32.18 20.89
Goa 3446 736 12 -— 1.63 0.00
- Gujarat 74909 79725 13236 27983 16.60 35.10
Haryana 17989 34026 16490 - 48.46 0.00
Himachal Pradesh 5863 9128 3856 834 42.24 9.14
Jammu & Kashmir 11193 7408 1189 2231 16.05 30.12
Karnataka 136981 132861 41168 8936 30.99 6.73
Kerala 49836 53698 24939 1969 46.44 3.67
Madhya Pradesh 258521 242673 67002 92068 27.61 37.94
Maharashtra 222394 217671 55345 36378 -25.43 16.71
Manipur 4848 6333 75 4126 1.18 65.15
“Meghalaya 4655 2638 18 2617 0.68 9.32
Mizoram 6971 4684 —_ 4684 0.00 100.00
Nagaland 7273 4368 - 5489 0.00 125.66
Orissa 165479 160000 43543 50246 27.21 31.40
Punjab 12792 33736 17837 - 52.87 0.00
Rajasthan 107400 116567 41521 22315 35.62 19.14
Sikkim 1352 1218 64 469 5.28 38.51
Tamil Nadu 184436 214888 99358 5306 46.24 2.47
Tripura 15000 16297 2712 5234 16.64 32.12
Uttar Pradesh 416354 445403 234092 2486 52.56 0.56
West Bengal 182836 73818 25959 4210 35.17 5.70
Andaman & Nicobar 1726 492 - 51 0.00 10.37
YIslands

Chandigarh 0 0 -— -
D & N Haveli 372 n 19 341 5.1 91.67

Delhi 0 0 -_— _—
Daman & Diu 690 507 3 133 6.51 26.23
Lakshadweep 159 81 - 81 0.00 100.00
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1 2 k) 4 5 6 7
Pondicherry 1407 1407 508 - 36.11 0.00
All India 2569942 2534925 912918 432555 36.01 17.06

Note:— For SCs and STs only percentage target has been fixed under IRDP.

3.2 After going through thc above statcment thc Committce pointed
out that although thc percentage of achicvement towards SC/ST
beneficiarics was upto the target on all India basis, there were some
shortfalls in individual Statcs, The Committce therefore, desired to know
the rcasons for which somc of the States had not come up to the mark and
what stcps were taken by the Ministry to incrcasc thc number of SC/ST
familics to be assistcd undcr the programme in individual States. In reply it
was stated that ccrtain States likc Assam, Goa, Karnataka, Maharashtra,
Sikkim and West Bengal showed undcer achicvement of physical targets for
SCs and STs mainly duc to lowcr population of SCs and STs in the
aforcsaid Statcs. It was further statcd that the Ministry was considering to
allocatc financial targcts during 1995-96. This was cnvisaged to further
improvc flow of assistancc under IRDP to SC/ST bencficiarics.

B. Financial Performance

3.3. As rcgards thc financial pcrformance (Statc-wisc) under Intc-
gratcd Rural Dcvelopment Programme and the amount provided to SCs
and STs thercin during the ycar 1993-94, the following information was
furnishcd to the Committce:—

(Rs. in lakh)

State/UT Central Allocation Total Allocation Percentage Achievement
(Subsidy)
Target Utilised Target Utilised General SC ST
(Rlease)
1 2 3 4 5 6 7 8

Andhra Pradesh 4208.00 4824.31 8416.00 8813.75 46.66 41.87 11.46
Arunachal Pradesh 343.00 17824  0686.00 523.65 0.00 0.00 100.00
Assam 1385.00 1152.11 2770.00 2532.34 52.60 16.72 30.62
Bihar 7987.00 6198.84 15974.00 10873.59 43.95 35.16 28.89
Goa 71.00 7342  142.0 24.51 97.44 2.56 0.00
Gujarat 1545.00 1510.23 309%0.00 3354.85 39.96 18.04 42.00
Haryana 371.00 64698 742.00 1318.31 44.36 55.64 0.00
Himachal Pradesh 121.00 178.62 242.00 378.02 46.14 44.65 9.21
J&K 231.00 312.70 462.00  426.67 57.82 18.91 .27
Karnataka 2825.00 2466.33 5650.00 4026.36 57.04 34.53 8.4
Kerala 1028.00 1024.57 2056.00 1973.75 45.96 50.17 3.87
Madhya Pradesh 5332.00 5159.04 10664.00 10040.21 32.84 25.36 41.88
Maharashtra 4587.00 4433.70 9174.00 7329.26 49.28 30.46 20.26
Manipur 100.00 98.60 200.00 17591 29.30 1.26 69.44
Meghalaya 96.00 96.76  192.00 158.33 0.03 0.65 99.32
Mizoram 14400 138.75 288.00 282.09 0.00 0.00 100.00
Nagaland 150.00 134.64 300.00 310.79 0.00 0.00 100.00

Orissa 3413.00 320801 682600 626338 3639 3247  31.44
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Punjab 20400 627.48 S28.00 1471.24  39.35  60.65 0.00
Rajasthan 2215.00 2328.17 4430.00 421330 3955 39.19 21.26
Sikkim 2800 2654 56.00 4096  46.38 6.18  47.45
Tamilnadu 3884.00 3755.60 7608.00 7269.39 4520 S1.98 2.8
Tripura 30900 30v.00 61800 54029 43.50 18.36 38.14
Uttar Pradesh 10254.00 11045.66 20505.00 20197.02 39.54 59.76 0.70
West Bengal 3771.00 3698 67 7542.00 2959.40 52.52 40.91 6.67
A&N Islands 71.00 49.51 71.00 17.51 75.02 0.00 24.98
D.N. Haveli 15.00 15.00 15.00 14.89 2.37 4.03  93.68
Daman «nd Diu 28.00 14.00 28.00 18.74 68.55 7.4 24.01
Lakshadweep 7.00 7.00 7.00 6.9 0.00 0.00 100.00
Pondicherry 58.00 $8.00 $8.00 36.29

54761.00 53770.00 103300 WL 42.25 40.68 17.07

3.4. After a pcrusal of the above statement the Committee pointed
out that the financial utilisation under the programme was less than the
target during the aforcsaid ycar on all India basis. It was simultancously
pointcd out that some States fcll short in utilising the financial assistance to
cover the desired target. The Committce desired to know the rcasons for
which the financial utilisation during thc ycar 1993-94 fcll short of the
desired target. In reply it was stated that the overall utilisation of IRDP
funds during the ycar was 87% and the under-utilisation of funds should be
secn in the light of 65% hike in allocations over the previous ycar. It was
further statcd that though several States geared up their implementation to
absorb thc higher allocation, somc Statcs such as thosc in thc North-East,
Bihar, Karnataka, Maharashtra and West Bengal were not able to utilise
fully the funds allocated to them.

3.5. When the Committcc wanted to know the rcason for which the
aforcsaid States could not be able to utilise fully the funds allocated to
them it was replicd that short rcicascs of funds by thc State Governments
of Bihar, West Bengal etc. and lack of prooer infrastructufal facilities in
the North-Eastern States werc the main rcasons for which the funds could
‘not be fully utilised.

3.6. It was elaborated that the rcasons for under utilisation of funds
were discussed in the six-monthly mecctings with the Statc Governments to
review their performance.

3.7. During the course of cvidence the Committce wanted to hear the
vicws of thc Secrctary, Ministry of Rural Dcvclopment on the present
systcm of piroviding financial assistancc to SCs and STs and whether any
improvement had been observed in their cconomic condition as a result of
such assistance. In reply the Scciciary of thc Ministry statcd that poverty

\. could not be dealt with by the implcmcentation of only one programme,
rather convergence of a varicty of things: was rcquired to tacklc poverty
cffcctively. He apprisced that the difficultics the Ministry were facing in
bringing the SCs and STs above the poverty line were on account of a very
weak social, cconomic and political bargaining position and strength. -

A
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3.8. When asked to claborate, the represcntative of the Ministry
statcd that thc SCs and STs. in addition to bcing poor, suffcred from
special disabilitics, disadvantages and difficultics. Non-implcmentation of
protective lcgislation in favour of SCs and STs rcgarding transfer of land,
minimum agricultural wages, moncy lending social oppression and exploita-
tion, and non-acccss to cducational, hcalth, markct and other institutions
constitutc thesc spccial disabiltics. He further stated:—

“When this protective lcgislation is not implemcnted effectively,
when they (SCs and STs) suffer from these disabilities, then even if 1
provide them assistance undcr IRDP, thc moncy gets leaked away.
For cxample, in Bastar District (M.P.) if I give moncy to a Scheduled
Tribe in the form of subsidy, I am awarting a dcath sentcnce on him
because immediatcely the exploiters and the middlemen go to him and
exploit him morc. This is happcning with incrcascd allocation of
funds.”

3.9. Another aspcct which the Sccretary of the Ministry brought to the
notice of the Committcc was that the funds rclcased from the Ministry of
Welfare under the Special Componcent Plan and Tribal Sub-plan were not
actually rcaching thc Districts. Morcover, in the abscnce of inadcquate
administrative arrangements to supervisc, revicw and cnsurc that these
funds were rcaching the Districts, thc Ministry were not getting the force
and momcntum to makc a total impact upon thc SCs and STs and the
rural poor.

3.10. thc witness further appriscd thc Committec:—

“All the familics whom I havc brought above the poverty line last
ycar arc now bclow the povcerty linc again beccause of inflation. Once
a person is brought above the poverty linc it is not automatic that he
gocs on becoming richer and richer. Sccondly, oncc we assist a poor
man we do not go to him timc and aguin and harass him whcther he
is doing wcll or not.”

3.11. When the Committce desired to know what steps were taken by
the Ministry to do away with the shortcomings citcd above the Sccrctary,
Ministry of Rural Dcvclopment stated that their Ministry had taken up the
matter with the Ministry of Welfarc and the Planning Commission. In the
preparation of thc Annual Plan of thc Ministry of Rural Dévelopment as
well as those of thc States, thc Ministry of Weclfarc and Planning
Commission wcre always associatcd. The witness further appriscd that in
the last two ycars some improvement had been made. With the formation
of the District Planning Committces under the Panchayati Raj system, the
implcmentation of IRDP would be morc cffcctive and dyanamic.

3.12 From the Physical Performance statement for the year 1993-94 under
IRDP furnished the Committee observe that out of 2534925 families assisted
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during the aforesald year in various States 912918 families belong to SC
category and 432555 to those of STs. It amount to 36.01% achievement in
case of SCs and 17.06% in case of STs thereby meeting the 50% target. But
the Committee are unhappy to note that some of the States Viz., Assam,
Goa, Sikkim, Karnataka, Maharashtra and West Bengal have shown
inadequate achievement of physical targets for SCs and STs during 1993-94.
The Committee are convinced with the reason put forward by the Ministry
i.e. Lower population of SCs and STs in the aforesaid States for such under
achievement. The Committee, however, desire the Ministry to constantly
persuade these States to imporove their performance in the coming years.

3.13 The Committee note that the North-Eastern States have not been
able to untilise fully the funds allocated to them during 1993-94 due to poor
" infrastructural facilities. Similarly due to short release of funds by some
other State Governments like Bihar, West Bengal etc. these States have also
not been able to fully utilise the funds. The Committee, therefore, urge
upon the Ministry of Rural Development to coordinate with all concerned
Central Ministries as well as with the North-Eastern State Governments for
providing adequate Infrastructural facilities to these States so that funds
provided under the programme are properly utilised for the economic
betterment of STs. The Committee also desire the Ministry to refrain the
State Governments fo Bihar, West Bengal etc. from resorting to the practice
* of short release of funds.

3.14 The Committee note from the statement made by the Secretary,
Ministry of Rural Development that the Integrated Rural Development
Programme sponsored by the Ministry is not getting the force and
momentum due to non-implementation of the protective legislation in favour
of SCs and STs against so many socio-economic disabilities. The Committee
are also constrained to note that funds released under Special Component
Plan and Tribal Sub-plan are not reaching the Districts due to lack of
«Proper administrative arrangements and supervision. The Committee take a
serious view of these lapses on the part of both Central and State
Governments. They opine that any Central or Centrally sponsored scheme
aimed at the benefit of SCs and STs would prove useless unless and until
protective legislation is adequately implemented In favour of these people
and proper administrative arrangements are made o supervise and review
the implementation of varfous programmes. The Committee, therefore,
strongly recommend that the Ministry of Rural Development in consultation
with the Ministry of Welfare and other concerned Ministries should gear up
all the machineries at their command for ensuring expeditious removal of
these shortcomings for the benefit of needy SCs and STs.

3.15 The Commitlee agree with the views expressed by the Secretary,
Ministry of Rural Development that “Once a person is brought above the
poverty line it is not automatic that he goes on becoming richer and richer”
due to inflation. But the Committee do not agree with the statement made
by the Secretary that once a person is assisted they do not go to him time
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and again to harass him whether he Is doing well or not. In the opinion of
the Committee any assistance to SCs, STs and other rural poor is
meaningless without proper follow-up action. The Committee, therefore,
recommend that the persons, especially SCs and STs, assisted under IRDP
should be continuously/periodically attended to, to ensure that he is atleast
doing well with the funds provided to him if not becoming richer and
richer.

PARAS RAM BHARDWAJ,

New DeLni; Chairman,
20 April, 1995 Committee on the Welfare of
—_— Scheduled Castes and

30 Chaitra, 1917 (S) Scheduled Tribes.



APPENDIX
(Vide para 4 of introduction)

Summary of Conclusions/Recommendations contained in the Report

Sl
No.

Para
No.

Conclusions/Rccommendations

1

2

3

1.

1.9

1.10

1.1

The Comuiastice note that therc is an exclusive Depart-
ment i.e. Depardicnt of Rural Devclopment headed by
the Sccrctary and assisted by onc Additional Sccrctary,
onc Joint Sccretary, four Officers of Deputy Commis-
sioner/Dcpuiy Sccrctary level, two Under Sccrctarics and
scven scctions. In the opinion of the Committec it is a well
defincd systemn to dcal with a programmc of IRDP's
magnitudec. The Committce, desirc that out of the scven
scctions dcaling with thc programmec at Icast onc scction
should be cntrustcd to dcal with thc SC/ST bencficiarics
exclusivcly under the Programme to facilitatc smooth and
expeditious disposal of their gricvances besides maintaining
a meticulous record of all the aspects ot such bencficiarics.

The Commitice arc happy to note that a Central Level
Coordination Committec (CLCC) with well defined func-
tions has bcen coustituted to revicw the impicinentation of
IRDP and otncr allicd prograrancs. The Comunittce also
notc that as a result of CLCC's ctforis the State Govern-
ments in some cascs have aricsicu, suspended or termi-
natcd the scrvices of the corrupt officials. The Committee
would likc the Ministry to maintain that spirit in futurce
also%o that nccdy rural poors, cspecially SCs and STs, do
not suffcr on account of corrupt officials.

The Committec notc that thosc Statcs who take inordi-
natcly long time in rclcasing Central share of funds have
been warned against such practiccs. The Committee feel
that the Ministry have also taken stcps to moiivate the
Statcs for rcicasing Central sharc of funds. The Committce
recommend that after cxhausting all thc mcans at their
disposal in persuading the Statcs to rcicasc without dclay
Ccntral share of funds, the Ministry may takc other
suitablc measurcs against the habitual dcfaulting Statcs and
devise mcthod to cnsurc that thc Ccntral assistance is
released without fail.

27



1.18

1.19

1.20

1.31

The Committec notc that a State Level Coordination
Committce has been constituted in cach and every State to
ensure smooth implemcntation of Integrated Rural
Dcvelopment Programmce as per the guidclines issued by
the Ccntre. They also note that the frequency of the
periodic mectings of the SLCC varics from State to State.
The Committee desire thec Ministry to instruct all the State
Govcernments to conduct periodic mectings of the SLCC at
least once in a month so that shortcomings in the
implementation of the programme are wiped out in time
for the benefit of the rural poor including SCs and STs.

The Committee arc not satisfied with the reply of the
Ministry that Mcmbcers of thc SLCC arc rcquired to
conduct rcgular and surprisc visits to Districts/Blocks for
oversceing the implementation of thc programme. The
Committee rccommend the Ministry to cnsure that the
SLCC actually conduct periodical and surprise visits to the
Districts and Blocks to oversec the implementation of the
programme at the grass root level. In the opinion of the
Committece it will help in providing not only proper
leadership and timely guidance to Districts/Blocks but also
a forum for a mcaningful dialogue between the policy
makcrs at the State level and the implementors at the ficld
level:

The Committee notc that thc State Government are
authorised to include any official or non-official as a
Mcmber in the Statc Level Coordination Committee. They
reccommend the Central Government to instruct the State
Governments to includc at lcast onc knowlcdgcable person
belonging to the SC/ST community as official or non-
official member in the SLCC so that his views are taken
carc of while framing policies for the bettcrment of SCs
and STs.

The Committee notc that the District Rural Development
Agencies are the ovcrall incharge of planning, implementa-
tion, monitoring and evaluation of the Integrated Rural
Devclopment Programme in the District. They“also note
that the DRDAs have bcen provided a basic staffing
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10.

1.32

1.33

1.34

pattcrn to discharge thcir day-to-day work. The Commit-
tec, however, desirc that a SC/ST cell with adcquate staff
should be sct up and attached to cach DRDA to dcal with °
matters pertaining to SC/ST bencficiaries exclusively.

Taking into considcration the ignorance and illitcracy of
SC/ST people residing in backward Districts, the Com-
mittce opine that thesc exclusive cclls can provide thcm
proper guidance and protect them from unscrupulous
exploitation.

The Committee note that the Governing Body of the
DRDA includes mcmbers of the Weaker Sections to assist
the DRDA in discharging its dutics. The Committce
consider it an healthy trend and would likc to reccommend
that the Exccutive Committcc also whencver constituted,
should include members belonging to the Weaker Scctions
so that they can be able to participate in the planning and
implementation of thc programmc at the grass root level.

The Committee arc dissatisficd to notc that the Project
Officer / Director of thc DRDA has no disciplinary
authority over the Block Staff. When the sole responsibil-
ity of implcmenting the programme at the grass root level
lics with the PO/PD, thc Committcc fail to understand
the constraint in empowering him with disciplinary powers
over the Block Staff. Taking into consideration many
preoccupations of the District Collector and notwithstand-
ing the fact that thc PO/PD is drawn on deputation, the
Committcc would likc the Ministry to instruct the State
Governments to cmpower thc PO/PD of DRDA with
adcquate disciplinary authority over the Block Staff so that
corruption can be nipped in the bud.

The Committec arc pained to note that although the
Central Government issued instructions to the State
Governments in 1983 for setting up of Gricvance Cclls to
avoid corruption at grass root level, thc Ministry do not
have information about the composition of these cells. The
Committce apprchcnd whether these cells have been
establishcd at all. They, therefore, reccommend the Minis-
try to collect dctailed data about the establisment and
composition of thc Gricvance Cclls and apprise the
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11.

12.

13.

2.11

212

2.13

Committce accordingly. The Committcc also dcsire that
after scrutinizing the data collected from various Statcs,
the Government should take suitable action against the ¥
Statc Governments wherever any deviation to their instruc-
tion is noticed.

The Committee note that the Ministry of Rural Develop-
ment has been issuing guidclines from time to time to the
States / UTs for proper implementation of the working of
IRDP at various levels. The Committee also notc that the #
perfonnance repori with ccgard to the key indicators are to «
be scnt by the Siates/UTs for ali the District Rural
Development Agencics to the Centre in monthly, quarterly
and ycariy proformas which have becen made precise and
nced oricnicd duting the VIIth Plan. The Committce
desire the Minisiry to cnsurc that all the States/ UTs are
scnding the performance report of the DRDAs in the
monthly, quartcriy and ycarly proformas to the Central
Government. They also rccommend that any deviation
madc by any Statc/ UT in this rcgard should be sct right
without loss of time.

The Comintice note that a defimte number of inspections
to be cariicd out at different levels by State Officials has
been prescribed by the introduction of a qualitative
mouicoring  system since March, 1988. But they are
unhappy to uote the casual reply given by the representa-
tive of thc Ministry that the aforcsaid inspections are
supposcd to bc hcld properly. In their opinion mcre
issuance of guidclincs to the Statcs for conducting a
minimum number of inspcctions on monthly basis would
scrve little purposc unless and until there is constant
persuasion by the Central Government in this regard. The
Comunittce, tacrefore, desire the Ministry to motivate the
Statc Governments for carrying out inspections meticu-
lousiy in commcnsurate with the prescribed norms. They
aiso rccommend the Ministry to persuade the State
Govcrnments to take action against the officials who fail to -+
comply with the orders/ guidelines in this rcgard.

The Committce simultancously recommcnd that the State
Officials who conduct monthly inspections of the working
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14.

15.

16.

17.

2.14

2.24

2.25

2.26

of RDP at the grass root lcvel should be given indcpen-
dent power and authority to carry out such inspections and
to arrcst any incidence of non implecmentation of the
programmc, misappropriation of fund ctc.

The Committcc arc glad to notc that thc Ministry of Rural
Devclopment have deviscd many appreciable mcthods c.g.
appointment of Arca Officers, conducting Project Dirce-
tors Workshop,. Sccretarics Confcrence ctc. to monitor the
working of IRDP in various States/UTs. They arc also
happy to notc that thc Ministry havc issucd instructions to
thc Statc Governments/UT Administrations to do away
with the shortcomings which camc to noticc as a result of
the inspections conducted by the Arca Officers of the
Ministry. Thc Committec fccl that it is a stcp in the right
dircction and would like to cncourage the Ministry to keep
up their cfforts in futurc also.

The Committce note that the cvaluation study of IRDP
conducted by the Reserve Bank of India, National Bank
for Agriculturc and Rural Dcvelopment, Institute for
Financial Managemcent and Rescarch, World Bank cte. has
hailcd thc programmc as a sound and ambitious cffort
towards poverty alleviation of the rural poor. The Commit-
tcc would, howcever, likc thc Ministry to cncourage morc
such cvaluation studics in futurc for thc cconomic better-
ment of the rural poor including SCs & STs.

The Committce note that thc Ministry have taken scveral
stcps to do away with the shortcomings pointed out by the
aforcsaid cvaluation studics. They are, howcever, unhappy
to notc that thc numbcr and percentuge of SC/ST
familics given supplcmentary assistance is not available
with thc Ministry. The Committcc. therefore, recommend
that henccforth whenever supplementary assistance is given
to the bencficiarics. a dctailed record of such assistance
given to the SC/ST bencficiarics ishould be maintaincd
mcticulously by thc Ministry.

The Committcc notc that the Ministry do not cncourage
thc practicc of giving supplcmcntary assistancc on a
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18.

19.

2.27

2.33

continuous basis and the same is extcndcd only after a case
by case scrutiny of the borrowers performance. The
Committce agree with the method adopted by the Ministry
for extending supplcmcntary assistance to the bencficiaries.
They, however, suggest that while scrutinizing the per-
formance of the borrowcrs, special attention be paid
towards the SC/ST bencficiaries as thcy are unable to
cross the poverty line duc to the prevailing social stigma
and other vulncrablc factors.

The Committec note that the feedback received in the
Ministry has shown most of the States have passed on
necessary instructions to their respective District rural
Dcvclopment Agencies to revise guidclines as desired by
the Ministry for better implcmentation of IRDP. The
Committcc also notc that thc Ministry kcep a vigilant
watch upon the States through the CLCC and the Arca
Officers to cnsurc that the State Governments arc adher-
ing to thc advice/instructions given to them under the new
initiatives. The Committcc dcsirc thc Ministry to keep up
thc monitoring system in future also. They also recom-
mend the Ministry to persuade thosc Statcs who have not
passed on the neccssary instructions to the DRDA, to do
the ncedful immediatcly.

The Committec notc that so far threec rounds of concur-
rent Evaluation Studics have been undertaken by scveral
Institutions at the bchest of the Ministry to strcamline and
improve the pace of implemcentation of the programme.
They also note that thc latest round of Study (January-
Dccember, 1989) has pointed out claboratcly both positive
and ncgative aspccts of the implcmentation of the Inte-
gratcd Rural Devclopment Programme. Onc such negative
point that has come to the notice of the Committee is the
assistancc of incligiblc familics upto the tunc of 16%. The
Committee, however note that the Ministry have formu-
lated dctailcd guidclines on the basis of reccommendations
of the Expert Committce of the Reserve Bank of India to
see that no incligible family is assisted undcr the Prog-
ramme. These guidclines have been communicated to the
States from time to timc as a rcsult of which, the
percentage-of incligible familics has comc down to 4 only.
The Committee fecl that assistance to incligible familics
under the Intcgrated Rural Development Programme can

L3
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2.34

2.39

2.40

very well defeat the purposc for which the programme was
initiatcd i.c., poverty allcviation of the rural poor including
SCs and STs. Thcey, therefore, reccommend that the Central
Govt. should relentlessly persuade the Statc Governments
to take ncccssary steps viz. sclection of bencficiaries by
Gram Panchayats, public display of the list of bencficiarics
ctc. so that the remaining incligible familics are completely
dcbarred from bcing assisted under the programme.

The Committee also recommend that those States who
are not conducting thc Bclow Poverty Line (BPL) survey
or not adhcring to the suggestions/instructions of the
Central Government to cnsurc non-inclusion of incligible
familics under IRDP, should not be given any assistance
under thc programme.

The Committec notc that thc working Group on the
Devclopment of Scheduled Tribes has made scveral good
recommcendations during thc VII and VIII plans for the
cconomic upliftment of Tribal pcople under IRDP. They
also notc that although thc Ministry arc taking stcps to
comply with the rccommendations madc by the Working
Group, thcy arc yct to fully implement the same. For
example the dcsirable per capita investment as per the
recommecndations of the Working Group should be fixed at
Rs. 8000~ at 1988-89 prices whercas the per capita
investment for ST familics is only Rs. 6551~ during 1993-
94 as per the information furnishcd by thc Ministry. The
Committce, thercforc, rccommend the Ministry to make
vigorous cfforts to mcct the dcsirable per capita invest-
ment as recommended by the Working Group at the
carlicst.

The Committec also rccommend that thc Government
should takc immcdiate steps to implcment the other
recommendations of thc Working Group for thc economic
bettcrment of Scheduled Tribes. Special attention in this
rcgard ought to bc paid for scparate monitoring of the
programme for ST bencficiarics, compulsory issuance and
maintcnance of ‘Vikas Patrika’ in rcspect of ST familics,
establishment and involvement of the organisations of the
ST beneficiarics, assistancc to thc primitive tribal groups
and coverage of ST womcn in much larger numbers under
thc programme.
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3.12

3.13

3.14

From thc Physical performacc statcment for the ycar
1993-94 under IRDP furnished, thc Committce observe
that out of 2534925 familics assistcd during the aforcsaid
year in various Statcs 912918 familics bclong to SC
catcgory and 432555 to thosc of STs. It amount to 36.01%
achicvement in casc of SCs and 17.06% in casc of STs
thereby mecting the 50% target. But the Committce are
unhappy to notc that somce of the States viz., Assam, Goa,
Sikkim, Karnataka, Maharashtra and West Bengal have
shown inadequate achicvement of physical targets for SCs
and STs during 1993-94. Thc Committce arc convinced
with the rcason put forward by the Ministry i.c. lower
population of SCs and STs in thc aforcsaid States for such
undcr achicvement. The Committec, however, desirc the
Ministry to constantly persuadc these States to improve
their performance in the coming ycars.

The Committee note that the North Eastern States have
not been able to utilisc fully the funds allocated to them
during 1993-94 duc to poor infrastructural facilitics. Simi-
larly duc to short rcleasc of funds by somc other State
Governments likc Bihar, West Bengal cte. these States
have also not been able to fully utilisc the funds. The
Committce, thercfore, urge upon the Ministry of Rural
Dcvclopment to coordinate with all concerned Central
Minsitrics as wcll as with thc North Eastern State Govern-
ments for providing adcquate infrastructural facilitics to
these States so that funds provided under the programme
arc properly utiliscd for the cconomic betterment of STs.
The Committee also ddsirc thc Ministry to refrain the
Statc  Governments of Bihar, West Bengal ctc. from
resorting to the practice of short rclcase of funds.

The Committce note from the statement madc by the
Sccretary, Ministry of Rural Development that the Inte-
gratcd Rural Devclopment Programme sponsoscd by the
Ministry is not getting the forcc and momentum duc to
non-implcmentation of the protective Icgislation in favour
of SCs and STs against so many socio-cconomic dis-
abilitics. The Committce arc also constraincd to notc that
funds rclcascd under Special Component Plan and Tribal
Sub-Plan arc not rcaching the District due to lack of
proper Administrative arrangements and supervision. The
Committce take a scrious vicw of these lapses on the part
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of both Central and Statc Governments. They opine that
any Ccntral or Ccentrally Sponsored scheme aimed at the
bencfit of SCs and STs would prove uscless unless and
until protective lcgislation is adcquatcly implemented in
favour of thcse pcople and proper administrative arrange-
ments arc madc to supcrvise and rcvicw the implcmenta-
tion of various programmcs. The Committce, therefore,
strongly rccommend that the Ministry of Rural Develop-
ment in consultation with thc Ministry of Wclfare and
other concerncd Ministrics should gcar up all the
machincrics at thcir command for cnsuring cxpeditious
removal of these shortcomings for the bencfit of necdy SCs
and STs.

The Committec agrec with the vicws cxpressed by the
Secrctary, Ministry of Rural Dcvelopment that “‘Once a
person is brought above the poverty linc it is not automatic
that hc gocs on bccoming richcr and richer” duc to
inflation. But thc Committcc do not agrcc with the
statcmcent madc by thc Sccrctary that once a person is
assistcd thcy do not go to him timc and again to harass
him whether he is doing wcll or not. In the opinion of the
Committcc any assistancce to'SCs, STs and other rural poor
is mcaningless without proper follow up action. The
Committce, therefore, reccommncd that the persons, espe-
cially SCs and STs, assistcd undcr IRDP should be
continuously/periodically attcnded to, to ensure that he is
at Icast doing well with thc funds provided to him if not
becoming richer and richer.
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